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BEFORE THE HON’ BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 521 OF 2022 

IN THE MATTER OF: 
5. Mo. ASO ] 

SAMPURNA NAND .-- APPLICANT 

VERSUS 

STATE OF U.P & OTHERS ... RESPONDENTS 

OBJECTIONS BY WAY OF AFFIDAVIT ON BEHALF OF 

RESPONDENT NO.50, TO THE REPORT DATED 
06.01.2024 SUBMITTED BY JOINT COMMITTEE ALONG 
WITH REPORT OF COMPLAINCE. 
  

I, Mr. Tushar Maurya, Authorized Signatory/Partner for M/s 

Ideal Visions, Sonpur, Bhagwat, Chunar, Mirzapur aged about 39 

years, do hereby solemnly affirm and declare as under: 

That the Deponent is the Designated Partner/Authorised 

Signatory of Respondent No.50 in the above-mentioned 

case and as such is well conversant with the facts of the 

case and as such duly authorized/competent to swear and 

depose this Affidavit. 

  

That the present objections are being filed to the report of 

the Joint Committee dated 06.01.2024, containing factual 

status of 26 stone crushers and 40 mining leases, filed in 

terms of the directions issued by this Hon’ble Tribunal 

under the Order Dated 17" October, 2023, passed by this 

Hon’ble Tribunal in the above Application. 

a At the outset, it is respectfully submitted that certain 

observations recorded under the Joint Committee Report in 

a 

hy
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respect of the compliances by the Respondent are factually 

incorrect. It is also submitted that based on such incorrect 

observations, the Respondent has also received a 

communication dated 12.01.2024 from the UPPCB, 

imposing Environmental Compensation upon _ the 

Respondent. By the response dated 03.02.2024 addressed 

on behalf of the Respondent to the UPPCB, the Deponent 

has sought to place on record the factual inaccuracies 

contained in the Report as also provide proof of the 

compliance thereof. Copy of the said communication 

issued by UPPCB and the Response thereto is annexed 

hereto as Annexure “A-1”. 

4. That by way of the present Affidavit, the Deponent is also 

seeking to place on record the compliance which has 

already been undertaken by the Deponent in consonance 

oe A S “Oo R a with Environmental Clearance (EC), Consent to Operate    
(CTO), some of which have been wrongly stated under the 

) ” Report of the Joint Committee. 

Pargana-Bhagwat, Tehsil-Chunar and District Mien 

6. In terms of the report of the Joint Committee, the 

Respondent is raising the following objections towards the 

recommendations and observations of the Joint Committee 

along with status of compliance in respect thereof: 

(i) | Under S.no. 6.7 (c)-(d), it has been observed that, 

“The plants and machinery of the industry such as 

primary jaw crusher, s condary jaw crusher, 

a
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vibrating screens (waterfall) and conveyor belts and 

ends of conveyor belts have partially covered with 

tin shed or metallic sheet. One conveyor belt for 

collecting stone dust has not covered.” 

“A telescopic suit has not installed at the ends of 

conveyor belts. Water sprinkling system has not 
’ installed at grits transfer points of conveyor.’ 

It is submitted that the Respondent Industry has 

Silos with telescopic discharge chute for collecting, 

storing and delivering/truck-loading the product, for 

controlling 'stone dust' and the reject 'fine dust'. The 

Industry has further covered conveyors of all belts. 

The Industry regularly operates the water sprinkling 

system to control process of emission and dust 

suppression, by _ scientifically designed water 

sprinkling system on raw material/products at the 

equipment and transfer points. The Industry has 

also provided for ventilation in the enclosures 

covered by canvas bag-filters to arrest the escaping 

dust. 

Under S.no. 6.7 (e), it has been observed that, 

“Separate energy meter has not installed for 

consumption of electricity used in water sprinkling. 

Electric-magnetic water flow meter has established 

at bore-well for measurement of quantity of water 

consumption. Logbook related to this could not put 

before committee during visit.” 

It is respectfully submitted the Respondent industry 

has duly installed a separate energy meter and 

electromagnetic water flow meter for measuring of 

electric consumption and water consumption 

separately, during wat 1 A rinkling for dust 
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(iii) 

(iv) 

suppression. Further the Industry is also maintaining 

a proper log book for electric and water 

consumption record, which is available at the site. 

Under S.no. 6.7 (f), it has been observed that, 

“Barricading of metal sheet or bricks have 

established as wind-breaking wall around the whole 

periphery of the stone crusher except north firection. 

The barricading has established approximate 12 feet 

except north direction.” 

It is respectfully submitted that the observation of 

the Joint Committee in this regard is false and 

denied. It is submitted that the Respondent industry 

has maintained a 12 feet high metal sheet 

barricading/ boundary wall in all directions.The 

Respondent industry has further closed metal sheet 

enclosures at the dust emitting points ie. the 

crushers, including their discharge points, screens 

, and at the transfer points of conveyor belts. Further, 

' the Industry has made proper arrangements of a 

door, with opening and closing facility, for cleaning 

and maintenance and flexible covers at entrance and 

exit of the conveyor belts. 

Under S.no. 6.7 (g) it has been observed that, 

“A thick green belt of trees of suitable species able 

to attain 8-10 meter height on maturity has not 

found developed in multi-lineate staggered manner 

on a minimum 33 % of the land on which the 

industry is established as per the “Protocol for 

Development of Green Belts” notified vide Board 

Office order No.H16405/2202018/02.” 

“ 

- 

a
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(v) 

  

In this regard, it is respectfully submitted that the 

Respondent Industry is located on a hill, wherein 

sand stone mining is undertaken. Due to the nature 

of the landscape and the ground/soil found upon the 

Hill, the area is not conducive for green plantation. 

The Compliance of the condition of maintaining the 

green belt in terms of the “Protocol for Development 

of Green Belts” has not been found possible, despite 

efforts by the Respondent Industry. However, the 

Deponent has planted number of trees around the 

Industry and undertakes to maintain the same, and 

make further plantation, wherever possible. 

Under S.no. 6.7 (h), it has been observed that, 

“Industry has not constructed metallic road inside 

the premises to reduce the dust emission which 
d generated by vehicular movements.’ 

It is respectfully submitted that the observation of 

the Joint Committee in this regard is false and 

denied. It is submitted that Respondent Industry has 

constructed metallic roads inside the premises with 

arrangement for regular cleaning inside the premises 

to avoid re-entrainment of settled dust. Additionally, 

the industry undertakes regular wetting of the 

ground through tanker mounted sprinklers/smog 

guns within the premises. Furthermore, the Industry 

has proper arrangements for covering while 

transportation, to minimize the generation of dust 

emissions, during loading, unloading, handling and 

storage of final material/products. The stretches of 
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(vi) 

’ 

  

(vii) 

are also metaled and the approach and link roads to 

the Industry are also metaled. It may also be relevant 

to mention here that due to the heavy load/weight of 

the material transported, the metallic road suffers 

damage from time to time, which requires 

maintenance on regular basis. 

Under S.no. 6.7 (i), it has been observed that, 

“Industry has established a Diesel generator having 

capacity of 320 KVA, at which the height of exhaust 

pipe has not established as per the standards 

prescribed by the Board for the control of gaseous 

emissions generated from DG set in the industry.” 

In this regard, it is respectfully submitted that the 

Industry has a duly installed electricity connection 

for its operation. The Generator found at the site was 

being used prior to receiving the electricity 

‘» connection, and has not been in use for more than 

ee .) - \ 

1954 | | ' submitted that the Deponent undertakes to establish 

two years. However, despite the foregoing, it is 

the height of the exhaust pipe in terms of the 

requirement or remove the Generator from the 

Industry Site. 

Under S.no. 6.7 (j), it has been observed that, 

“As per Regional Office, UPPCB, Sonebhadara 

records, The Industry has not submitted compliance 

report of conditions imposed in CTO dated 

01.01.2021 issued by UPPCB.” 

It is respectfully submitted that the observation of 

the Joint Committee in this\ regard is false and 

- 

Soper
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denied. It is submitted that the half yearly 

compliance report, in terms of the EC, has been 

regularly submitted by the Respondent Industry. 

The most recent compliance report submitted by the 

Respondent is dated 16.02.2024. The last 

compliance report was submitted on 26.09.2023. 

The copy of the most recent Compliance Report 

dated 16.02.2024 is annexed hereto as Annexure 

“A-2”. 

In addition to the aforesaid, the Deponent undertakes to 

oY ae R Am to comply with all the conditions and regulations 

rescribed under the EC and CTO in a time bound manner, 

_\-#to ensure adequate compliance. _ 
, we, ~ Vf, NV Jy i 

ae DEPONENT oo. 

VERIFICATION 

Verified on this the day of February, 2024 at 

New Delhi that the contents of the above Affidavit are 

  

true and correct to my knowledge, no part thereof is false 

_ and nothing material has been there from. 

   
REGD No. qt ) 

AUSTT VARANASI (t) Pi
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“er \ UTTAR PRADESH POLLUTION CONTROL BOARD 

eH 70 
i, fa v 

— 
Date ARMAS = 

Bary POSE 7 PAC IIWCK-CAEEN AY | wis M/S IDEAL VISIONS, 
ARAZINO. 131, VILLAGE-SONPUR, PARGANA-BHAGWAT, CHUNAR, 
MIRZAPUR, 

ue fos vert M/S IDEAL VISIONS, ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-BHAGWAT, CHUNAR, 

MIRZAPUR. FE sel set wer uM, we fre } eres dq tad afofer were WK wert / waned & 

er ay (Aguer Parr ve Pras) aff, 1981 (Meme) BH ai—ao B aera YH me 
ae fe oAue—fiatge ¥ waft aroat we we sare oT Per dyad alAfa ERT cal > 28.12.2023 

YW 30.12.2023 & Hey fe Tar) BAA a smear Mer S AT weit wr as are Prefs weafe eeif oT 
sega fear ret sé oar var cer we mR geal eg Safa ggeer Maa ae arr fifa 
TESTS B SUR AG vaue fda aren’ waft we oA aA) vert ar yar Y wit se 
ser & Raa gq waft aq wero Paso aan waits fa fer A cere ord fed aM S wre 
SIR VaR va OA } TTA we Waa WTS Gea warnfde 8) Ma THR VENT ENT AY (WGI 
Para cen Prise) sem, 1981 & areroe wftert ar sectors far at vet 21 

ugar Ufs ant fears 28.12.2023 8 30.12.2023 & ay fa 7a Perr at sen 4 afafa at A 
AIM PHY D flee ag (weer Pra cen Fraser) sfOhray, 1981 a ot 31-T aaa B arta 
ora fd or a aga a mh 8] 

ae: vafed A oA UAT e) ERE aR We oA G veeva V ay (Tqa fra cen faa) 
afar 1981 gore at aor 31-v B amhrat year wfdaal aria ae srazan 2 fH anaes sileifire 
WIT GT AY ve a Woe ey wafer aA @ Wer oe) vary wr ag (aguer fray cen fran) 
afafan, 1981 wares a arr si—-y & oerta wer eR @ sede Pra HRT seit afew 
GRY fear carat &:— 

1. Ue fe wat 4 Teart M/S IDEAL VISIONS, ARAZI, NO. 131, VILLAGE-SONPUR, PARGANA-BHAGWAT, CHUNAR, 

MIRZAPUR. @1 Gates Ofsar ol deprea wa BV dq ae fear we] 
2. Ue fe qat a wer aftoral at PreRra ox fear ory fe saat siete garg a fer areft fea 
amd vd wet snot or fader oy H ewe ora yas al arenes wra W aq ae fear 
uiTy | 

var @ afakad we Wt wre of fe ql a am vel & fag veces sal ag daha yeu 
Paar ats ant unl artefter & agar wad 6250 /— wafer at ax U valaxcia afayft atta ox a 
vie | 

sR @ wat 4 an weet ga va wiht B15 fea & ore aS A mG Ge WARaa w 
aaa ouRlad freat at gfte ae dt ore forse wapf varafied waa orga a ent} 

a, | wary strony p ffrfa 

wa Tatarey aftrert _ 
afer PreafeRea at ere we araeae anda dq afer 1 (Ter-2) 

1. foreman, Fratgr | 

2. dara afer, somo ugar faa ate, wre of ge Pde Bue ofa fH om eR a ag 
aera afew a sft serT kart wt ord ard gy, wif et GN ROT asi Aee BS der A sey 
ar Hert PRT OX sre 15 fer G oreR AS Rares Oa Oe YR a 

Tar water aiffrent (qat—-2) 
  

  

Aa -12 a, fey wes, WA TTR, T.C.-12 V, Vibhuti Khand, Gomti Nagar, 
math - 226010 Lucknow - 226 010 
RATT =: 0522-2720828, 2720831 Phone —: 0522-2720828, 2720831 
WRI —_-.: 0522-2720764, 2720676 Fax : 0522-2720764, 2720676 
gaa : info@uppcb.com E-mail : info@uppcb.com 
aac : www.uppcb.com Website : wWW.uppcb.com stone closure order 

a eel Oe RE pepe erp 
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NDIA NON JUBICIAL 
  

cares UTTAR PRADESH GM 532665 
waa 

: WAT 

atte saftrordh 
BO Wo WENT Fra ats, 

WTAE | 
4 gue ae, wage aril (Gono) a ye fran <1 Ae ongfsae fora, anereft 

Fo 131, WA, Wea, Tewle-TAR, UATE Ahonge wr Urea FI Youo WENT 
Paar as, eae & dey wea—Twa0se77,/ wi-2 / Movilodio—67 / Wa. / 24 feais— 
12.01.2024 ERI Sart Gl GR ane Afea Fria fear war #1 frfa aro gas afta aj 
agen 4 firgar wit ocr Pera 2 

1. Industry has Closed metal sheet enclosures ‘at‘dust emitting points |e. the crustiers Including their 

discharge points, screens, and the transfer points of belt conveyers. 

2. Industry has Arrangements of a’ door with opening and closing facility for cleaning and 

maintenance and flexible covers at entrance and exit of the belt conveyors. 

3. Industry has All opening provided for ventilation in the enclosures covered by canvas bag-filter to 

arrest the escaping dust. 

4, Industry has Covering of all belt conveyers. 

5. Industry has Silos with telescopic discharge chute for collecting, storing and delivering and truck loading 

the product, for controlling 'stone dust' and the reject, ‘fine.dust', 

6. Industry has A minimum 12 ft high metal sheet barricading or boundary wall. 

7. Industry has Dust suppression by scientifically designed water sprinkling system on raw 

material/products at the equipment’s and transfer points. 

8. Industry has the metal roads inside the stone crusher premises with arrangement for regular cleaning 
inside the premises to avoid re-entrainment of settled dust. 

Industry has, Regular wetting of the ground through tanker mounted sprinklers/ smog guns within the 

my ¢* Art 

wy wor wees 

he 

    

    

| MM 

gronr 

  
e
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12. 

13. 
14. 

15. 
16. 
17. 

Q) 

. Industry has the dust extraction system installed by the stone crushers at dust containment 
enclosures to extract the accumulated dust fitted with adequate dust control system, 

Industry has the arrangements to minimize the generation of dust emissions during loading, 
unloading, handling and storage of raw material / products, waste or byproducts. 
Industry has Arrarigement of Covering while transportation and storage of final product / material, 
Industry has the stretches of the main highways passing in the vicinity of the stone crushers area are 
metalled 
Industry has the approach and link roads In the stone crushers area are metalled, 

Industry has Quarterly Ambient Air Monitoring through third party. 
Industry has maintain logbook of consumed electricity for measurement of quantity of water 

consumption. 

Retea amd Paea 8 fe serie wr ork aren aenait afew Peaia—12.01,2024 a freed HA 

FH aM BL A ERI Tad How o1 B17 aH oR A wh Yeas WP ereears 4 ct wh B 
aan say alg cea fears ae war f) gray Ae Hee He 

BO WIAA 

feia—03.02.2024 | gercarr 
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IDEAL VISIONS 
Village- Sonpur, Post- Ahraura - Mirzapur-231002 (U.P.) 

GST No.: O9AADFI2206D1ZX 
aa 4, 

aaa after aeteu, 
Bou Wet Pras arg, 
GAAS | 

fava Ao ongfsact fara, arnt ao 131, WHR, aad, deve, Teton aT 
UR GR aan Wea wat de—wa05e77 / M2 / Taoslodlo—67 / Va. / 24 feae— 
12.01.2024 at fiau fed aA dS dae Fy . 

‘eT@a, 
Hum wuNrad freon wea as qenrera & det deat—yaose77 / M-2 / Trosotio—67 / Va. 

WA / 24 feaH—12.01.2024 wr Get TE SM HT HE Ht] Ga Va S AAA SY Hara Hwa wa & fH 
Tat PIR wile ow frlerr agar ular arr feais—29.12.2023 W feaiH—30.12.2023 & wea fat WaT 
sor rear war fe sent at até err Pris weafe wel or aque fear ore aet ora war der XA 

verfta wet uredt wet wet) capa A seit at aa(ageer Prareer cen fran) afffray, 1981 gererenfert 

4 at 31-0 & aarta ore aarsit atfea frta fear wa ze 

qeey angel seat Hera @ fo veirroRae 4 wafeaa ag wear Fraser arene wait ax cit 

ht @| sro vant 4 eA ada se van & Poa tg Rawr wd Va wT A eft for 

“an & forqar Prafha wearers fora wre 81 vet oR > ani aw foes afer dia, fea we U Has 

San amar wd WH ace ar wafers fe@re foro war & fora dae A AHeRaet waa Wert F) TET 

> aré are Peta west ares 4 affeifta weal or sere: aqurers far UIT & Ae AGW ARAN 

rureaa A AAT GAT UTA eB! 
ga. Aaa 2 RH var S ghera vem oT oe wer aansit Aes fetiH—12.01.2024 wT frets 

v 

oA ‘ YAS 

achat Beaes En ? oy GE 
GAAP-SRIGTFAR |, et FATT (gare Hd) 

Be wjo-162 sat miei Ho angfsaer frorra, 

ae ARGTER 

vafefa: qe caterer afterel(gei—2), Sov WET Praia ag, TEA BH Sa oT @ ue fe 

Sein HY GIT areer aeait afer feaiee—12.01.2024 Pay GI ST HIT Hr | 

(ga *r) 

  
  

‘vn Office- S-20/51, 1A, Varuna Bridge, The Mall Road, Cantonment, Varanasi-221002 (U.P.) 
H.O. :- C-4/118, Ist Floor, S.D.A New Delhi-16, Mobile No.: +91 9956290902  
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From                                                                                                                     Date:  

M/s Ideal Visions 

R/o- Arazi No. 131,  
Village – Sonpur, Pargana - Bhagwat 
Tehsil - Chunar, 
District- Mirzapur, Uttar Pradesh 
Pin code - 231302 
 
To,                                                                                                           
 

The Regional Officer, 

U.P. Pollution Control Board, 

House No. 162, Uttar Mohal 
Robertsganj, Sonbhadra – 231216 
 
Ref: Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Dated 

17/08/22. 

 
 

Subject: Compliance of CTO Conditions for Crushing Unit of IDEAL VISIONS Project located at 

Arazi No. 131, Village – Sonpur, Pargana -Bhagwat, Tehsil – Chunar, District - Mirzapur, 

Uttar Pradesh. 

  
Dear Sir, 
 
This is to inform you that our project has accorded Consent to Operate (Consent Order) for the above 

mentioned location, vide Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/Both/Mirzapur/2022 

Dated 17/08/2022. 

 

We are submitting the Point wise compliance of the stipulated General and specific conditions mentioned 

in the CTO. 

 

We assure that the compliance of the conditions given by you and will be strictly followed with the 

progress of the project on letter & spirit.  

 
Thanking you, 
 
Yours Sincerely, 
 
 
 
M/s IDEAL VISIONS  
 

  
Copy to: 

 
1. Chief Environmental Officer (Circle-2),U.P. Pollution Control Board, Lucknow. 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)

Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to IDEAL VISIONS located at ARAZI NO. 131, VILLAGE-SONPUR,

PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR,MIRZAPUR,231302. subject

to the provisions of the Water Act, Air Act and the orders that may be made further and subject to

following terms and conditions :-

1.					This CCA IDEAL VISIONS granted for the period from 25/07/2022 to 31/07/2025 and valid for

manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Date: 17/08/2022

To,

M/s

IDEAL VISIONS

ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-BHAGWAT,
TEHSIL-CHUNAR, DISTRICT-MIRZAPUR,MIRZAPUR,231302

Application Id-
16958834

S
No

Product Quantity Unit

1 Stone Grits @ 1800
TPD

1800 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic Soak Pit/Septic
Tank.

Septic Tank null

S.No. Parameter Standard
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dispatched immediately.

(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i)	The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-

(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Process
Emission

NA 00 Particulate
Matter

NA

2 Silent
Acoustic

Enclosure
D.G. Set @

500 KVA

Diesel 01 Particulate
Matter

As Per Board
Norms

S No. Stack no Parameters Standards

1 00 Particulate Matter As per Board
Morms

2 01 Particulate Matter As per Board
Norms

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
Specific Conditions:-

1.	This Consent To Operate is granted to M/s IDEAL VISIONS for production of Stone Grits of different

sizes @1800 TPD using stone boulder as raw material at ARAZI NO. 131, VILLAGE-SONPUR,

PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR, ,231302

2.	The Coordinate of the industry is 25.053141 N, 83.0013917 E.

3.	Industry shall Comply the direction issued by the Board vide its letter No.H77298/C-2/Vayu-508/22 dated

16.06.2022 and submit the compliance report within 02 months, otherwise the closure order issued by the

Board will automatically be  enforce after 06 months  from referred date of the letter without any

information.

4.	As per Balance Sheet Submitted with application form the total project cost of the Unit is between 01

Crore to 10 Crore. Industry had submitted Consent fee for CTO of Rs.20,000.00 via Online mode and

Rs.1,00,000.00 via Demand Draft No. 821999 dated 06.08.2022 which seems valid fee for consent upto

31.07.2025.

5.	Industry shall obtain prior approval before making any modification in product/process/fuel/plant &

machinery, failing which consent shall be deemed void.

6.	The industry shall comply with any other conditions laid down or directions issued in due course by the

Board under the provisions of the Air & Water Act.

7.	The industry shall submit Audited Balance Sheet to this office for verification of consent fee in every year

and accordingly balance fee shall be paid if any.

8.	The industry shall regularly operate water sprinkling system to control process emission and dust

suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms.

9.	The industry shall ensure to discharge the effluent generated from domestic sources through septic tank

and soak pit.

10.	The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control

Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National

Green Tribunal and Hon'ble Supreme Court of India.

11.	The industry shall install separate energy meter at bore well for measuring electric consumption in bore

well.

12.	This Consent of the industry is automatically considered abrogated after receiving public grievances

against the industry and the confirmation of the complaint.

13.	Industry shall install 04 Nos. stationary Anti Smog Guns at each corner of crusher area and 01 Nos.

mobile Anti Smog Gun for dust suppression in the premises as well as on approach road to suppress the dust

generated from crushing, loading/unloading of product and movements of the vehicles as an extra auxiliary
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arrangement.

14.	The industry shall install air pollution control measures as mentioned below:-

a)	Closed metal sheet enclosures at dust emitting point's i.e. the crushers including their discharge points,

screens, and the transfer points of belt conveyors, with arrangements of a door with opening and closing

facility for cleaning and maintenance and flexible covers at entrance and exit of the belt conveyors.

b)	All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to arrest the

escaping dust.

c)	All belt conveyors shall be covered by the industry.

d)	Dust conveyer shall be equipped with telescopic discharge chute for collecting, storing and

delivering/truck-loading of the product, Stone dust and any other fine dust.

e)	A minimum 12 feet high metal sheet barricading/boundary wall as wind braking wall shall be provided by

the stone crusher.

f)	Dust suppression by scientifically designed water sprinkling system on raw material/ products and transfer

points shall be adopted as an auxiliary air pollution control measure.

g)	Green belt along the boundary wall shall be developed by stone crusher in at least three layers.

h)	Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory

premises.

15.	Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, and Masks etc. to the workers for

their safety.

16.	The suspended particulate matter (SPM) between 3 to 10 meters from any process equipment of Stone

Crusher unit shall not exceed 480 g/Nm3.

17.	Industry shall install closed bag/cloth enclosures at both crushers including their discharge points and the

transfer points of belt conveyors with arrangements of a door with opening and closing facility for cleaning

and maintenance within 15 days.

18.	For green belt at least 8 feet height plants should be planted which shall be properly protected as proper

irrigation and manuring arrangements shall be made. For the development of the green belt the guidelines

issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied. Green belt along

the boundary wall shall be developed by stone crusher.

19.	Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by the Board.

20.	Industry shall abstract Ground Water with the valid permission (NOC) of the competent

Authority/CGWA or any other concerned authority.

21.	The industry shall strictly comply the directions/guidelines/Environmental norms as prescribed by State

Board for CPAs and SPAs vide office memorandum no. H 48273/C1/NGT83/2020, Dated 27.02.2020.

22.	This consent is valid for discharge of domestic effluent in Septic Tank/Soak Pit.

23.	If, it is found that the industry is not complying with stipulated conditions or any further

direction/instruction issued by the Board, legal action shall be initiated against the applicant. The Board

reserves the right to revoke/add/modify any stipulated condition issued along with CCA.

24.	Industry shall maintain D.G. Set Stack height as per Board Norms & and in Enclosure or Canopy.

25.	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste

without obtaining prior permission of the Board.

                                                                                    
General Conditions:-

1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.
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4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant. 

5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only. 

10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

                                                                                    
                                                                                    

 REGIONAL OFFICER

Copy to:

                                                                                    
CEO-02, U.P. POLLUTION CONTROL BOARD, TC-12V, VIBHUTI KHAND, GOMTI NAGAR,

LUCKNOW

                                                                                    
REGIONAL OFFICER
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                                                                                    CTO Compliance Report 

Validity Period: 25/07/2022 To 31/07/2025 
 

Project Proponent: M/s IDEAL VISIONS  Page | 1  
 

 

CONDITIONS OF CONSENT 

CCA is hereby granted to IDEAL VISIONS located at ARAZI NO. 131, VILLAGE-

SONPUR, PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR,231302. 
Subject to the provisions of the Water Act, Air Act and the orders that may be made further and 
subject to following terms and conditions :- 
 
1. This CCA IDEAL VISIONS granted for the period from 25/07/2022 to 31/07/2025 and valid for all 

manufacturing of following products. 

S.No Product Qunatity Unit 

1. Stone Grits @ 1800 TPD 1800 Metric Tonnes/Day 

 

2. Conditions under Water (Prevention and Control of Pollution ) Act- 1974 as amended:- 

i. The daily quantity of effluent discharge (KLD) :- 

Kind of Effluent Qunatity (KLD) Treatment facility Discharge Point 

Domestic  Soak Pit/Septic Tank  Septic Tank  null 

 

ii. Trade Effluent Treatment and Disposal : - The applicant shall operate Effluent Treatment Plant 

consisting of Primary/Secondary and tertiary treatment as is required with reference to influent 

quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this 

Board has to be intimated by fax/phone/ email with a report in this regard to be dispatched 

immediately.  

iii. The treated effluent shall be recycled to the maximum extent and should be reused within the 

premises for gardening etc. Quality of  the treated effluent shall meet to the following general and 

specific standards as prescribed under Environment (Protection)  Rules, 1986 and applicable to 

unit from time to time:- 

Industrial Effluent Quality Standard 

S.No Parameter Standard  

 

iv. Sewage  Treatment and Disposal :- The applicant shall provide comprehensive STP as is required 

with reference to influent quantity and quality. In case of stoppage of functioning of STP, 

production has to be stopped immediately and this Board has to be intimated by fax/phone/email 

with a report in this regard to be dispatched immediately.  

v. The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

continuously so as to achieve the quality of the treated sewage to the following standards.  

S.No Parameter Standard  

 

3. Conditions under Air (Prevention and Control of Pollution )Act- 1981 as amended :- 
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i) The applicant shall use following fuel and install a comprehensive control system consisting 

of control equipment as required with reference to generation of emissions and operate and 

maintain the same continuously so as to achieve the level of pollutants to the following 

standards.. 

 
Air Pollution Source Details 

S.No Air Pollution 

source 

Type of Fuel Stack No. Parameters Height 

1 Process 

Emission  

NA 00 Particulate 

matter 

NA 

2 D.G. Set (320 

KVA Nos. 01) 

DIESEL  01 Particulate 

matter  

As Per Board 

Norms 

 

Emission Quality Standards 

S.No Stack No. Parameter Standards 

1 00 Particulate Matter As per Board Norms 

2 01 Particulate Matter As per Board Norms 

 

 
In case of stoppage of functioning of air pollution control equipment, production has to be stopped 

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately. 

(ii) The unit will not use any type of restricted fuel. 

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure 

as is required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- 

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

 

Standards 
for Noise 
Level in 
db(A) leq  

Industrial area  Commercial area  Residential area  Silence zone  

 Day 
time  

Night 
time  

Day time  Night 
time  

Day time  Night 
time  

Day time  Night 
time  

 75 70 65 55 55 45 50 40 

 

4. Essential documents to be submitted by the Industry/Unit as Applicable :- 

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
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(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 

 

 

5.  Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision 

of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance 

of this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year 

of the amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty 

Thousand Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of 

noncompliance of this direction, your consent will be revoked by the Board. 

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 

responsibility of the industry to comply with the various conditions of the NOC obtained from the 

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

 

Specific Conditions: 

Sr. No. Conditons Compliance 

1. This consent to operate is granted to M/s. IDEAL 

VISIONS for production of Stone Grits of different sizes 

@1800 TPD using stone boulder as raw material at 

ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-

BHAGWAT,TEHSIL-CHUNAR,DISTRICT 

MIRZAPUR, ,231302 

Noted and agreed.  

2. The Coordinate of the Industry is 25.053141 N, 

83.0013917 E. 

Noted and agreed. 

3. Industry shall Comply the direction issued by the Board 

vide its letter No.H77298/C-2/Vayu-508/22 dated 

16.06.2022 and submit the compliance report within 02 

months, otherwise the closure order issued by the Board 

will automatically be enforce after 06 months from 

referred date of the letter without any information. 

Noted and agreed. 

4. As per Balance Sheet Submitted with application form the 

total project cost of the Unit is between 01 Crore to 10 

Crore. Industry had submitted Consent fee for CTO of 

Rs.20,000.00 via Online mode and Rs.1,00,000.00 via 

Demand Draft No. 821999 dated 06.08.2022 which seems 

Noted and agreed. 
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valid fee for consent upto 31.07.2025. 

5. Industry shall obtain prior approval before making any 

modification in product/process/fuel/plant & machinery, 

failing which consent shall be deemed void. 

Noted and agreed 

6. 

 

 

The industry shall comply with any other conditions laid 

down or directions issued in due course by the Board 

under the provisions of the Air & Water Act.  

Noted and agreed 

7. The industry shall submit audited balance sheet to this 

office for verification of consent fee in every year and 

accordingly balance fee shall be paid if any. 

Noted and will be complied. 

8. The industry shall regularly operate water sprink1ing 

system to control process emission and dust suppression 

in scientific manner to maintain Ambient Air Quality as 

per CPCB norms. 

Noted and Proper control 

measures are being taken. 

Regular water sprinkling is done 

on roads to maintain ambient air 

quality. 

9. The industry shall ensure to discharge the effluent 

generated from domestic sources through septic tank and 

soak pit. 

Noted and agreed. 

10. The unit must comply the directions/Guidelines issued 

from time to time of Central Pollution Control Board, 

U.P. Pollution Control Board, Hon'ble Oversight 

Committee, Hon'ble High Court, Hon'ble National Green 

Tribunal and Hon'ble Supreme Court of India. 

Noted and agreed. 

11. The Industry should be install separate energy meter at  

bore well for measuring of electric consumption in bore 

well. 

Noted and agreed .  

12. This Consent of the industry is automatically considered 

abrogated after receiving public grievances against the 

industry and the confirmation of the complaint. 

Noted and agreed. 

13. Industry shall install 04 Nos. of stationary Anti Smog 

Guns at each corner of crusher area and 01 Nos. mobile 

Anti Smog Gun for dust suppression in the premises as 

well as on approach road to suppress the dust generated 

from crushing, loading/unloading of product and 

movements of the vehicles as an extra auxiliary 

arrangement. 

Noted and will be complied 

 

14. The industry shall install air pollution control measures as 

mentioned below:- 

 

a. Closed metal sheet enclosures at dust 

emitting point’s i.e, the crushers including 

Noted and agreed.  
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their discharge points, screens and the 

transfer points of belt conveyers, with 

arrangements of a door with opening and 

closing facility for cleaning and maintenance 

and flexible covers at entrance and exit of 

the belt conveyors. 

b. All opening provided for ventilation in the 

enclosures shall be covered by canvas bag 

filter to arrest the escaping dust. 

c. All belt Conveyers shall be covered by the 

Industry.  

d. Dust conveyer shall be equipped with 

telescopic discharge chute for collecting, 

storing and delivering/truck-loading of the 

product, Stone dust and any other fine dust. 

e. A minimum 12 ft high metal sheet 

barricading or boundary wall should provide 

by stone crusher. 

f. Dust suppression by scientifically designed 

water sprinkling system on raw 

material/products at the equipments and 

transfer points should be adopted as an 

auxiliary air pollution control measure. 

g. Green belt along the boundary wall shall  be 

developed by stone crusher in at least three 

layers. 

h. Metallic road shall be installed inside the 

premises with Regular wetting of the ground 

within the factory premise 

15. Industry shall provide sufficient no. of Helmets, 

Gumboots, Goggles, and Masks etc. to the workers for 

their safety. 

Noted and agreed. 

16. The Suspended Particulate Matter (SPM) between 3 to 10 

meters from any process equipment of Stone Crusher unit 

shall not exceed 480 µg/Nm3  

Noted and agreed 

17. Industry shall install closed bag/cloth enclosures at both 

crushers including their discharge points and transfer 

points of belt conveyers with arrangements of a door with 

opening and closing facility for cleaning and maintenance, 

within 15 days 

Noted and agreed 

18. For green belt at least 8 feet height plants should be Noted and complied 
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planted which shall be properly protected as proper 

irrigation and manuring arrangements shall be made. For 

the development of the green belt the guidelines issued 

vide Board office order no. H10405/220/2018/02 Dt. 16-

02-2018 shall be complied. Green belt along the boundary 

wall shall be developed by stone crusher. 

 

19. Industry shall comply the all conditions mentioned in 

previous CTE/CTO’s issued by board. 
Noted and agreed.  

20. Industry shall abstract ground water with the valid 

permission (NOC) of competent Authority/CGWA or any 

other concerned authority. 

Noted and agreed 

21. The industry shall strictly comply the 

directions/guidelines/Environmental norms as prescribed 

by State Board for CPAs and SPAs vide office 

memorandum no. H 48273/CIINGT8312020, Dated 

27.02.2020. 

Noted and agreed 

22. This consent is valid for discharge of domestic effluent 

only. 

Noted 

23. It is found that the industry is not complying with 

stipulated conditions or any further direction/instruction 

issued by the Board, legal action shall be initiated against 

the applicant. The Board reserves the right to 

revoke/add/modify any stipulated condition issued along 

with CCA. 

Noted 

24. Industry shall maintain D.G. Set Stack height as per 

Board Norms & and in Enclosure or Canopy. 

Noted 

25. The person authorized shall not rent, lend, sell, transfer 

otherwise transport the hazardous waste without obtaining 

prior permission of the Board. 

Noted and agreed 

 

GENERAL CONDITIONS  

Sr. No. Conditions Compliance 

1. The applicant shall get analyzed the samples of 
effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and 
shall report to the UPPCB. 

Noted  

2. The applicant shall however, not without the prior consent 
of the Board bring into use any new or altered outlet for the 
discharge of effluent or gases emission or sewage waste 
from the unit. 

Not applicable 

3. Treated Industrial waste water and domestic waste water Not applicable, as this is crushing 
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shall be disposed jointly at one disposal point. The 
applicant shall provide discharge measurement equipment 
at final disposal point. 

unit. 

4. The applicant shall strictly comply with conditions of this 
CCA and submit compliance report of stipulated conditions 
within 30 days of receipt of this CCA. If at any point of 
time, it is found that the industry is not complying with 
stipulated conditions or any further direction/instruction 
issued by the Board, legal action shall be initiated against 
the applicant. 

Noted and agreed 

5. The applicant shall maintain good house keeping. All 
valves/pipes/sewer/drains etc. must be leak-proof 

Not applicable, as this is crushing 
unit. 

6. The industry shall provide uninterrupted entry to the 
STP/ETP inlet and outlet points, Air Pollution Control 
equipment and stack for smooth sampling/monitoring of 
efficiency of pollution control systems. 

Noted and Agreed 

7. The industry shall provide Inspection Book at the time of 
inspection to the Board's officials. 

Noted 

8. Whenever due to any accident or other unforeseen act or 
event, such emission occurs or is apprehended to occur in 
excess of standards laid down, such information shall be 
reported to the Board's offices and all other concerned 
offices. In case of failure of pollution control equipment, 
the production process connected to it shall be stopped 
with immediate effect. 

Noted and agreed. 

9. The industry shall operate in a manner so that all emissions 
be emitted through designated chimney/stack only. 

Noted and agreed 

10. In case of any damage to the agriculture productivity, 
human habitation etc. by the operation of industry, it shall 
be imperative to stop production in the industry with 
immediate effect and such information shall be reported to 
Board's offices. The industry shall be liable to pay 
compensation also in such cases as decided by the 
Competent Authority. 

Noted and agreed. 

11. The applicant shall apply before the 60 days of expiry of 
CCA or any change in production types/ production 
capacity/manufacturing process/capacity enhancement etc. 
or any change in effluent discharge point or emission point 

Noted and agreed. 

12. The Board reserves the right to revoke/add/modify any 
stipulated condition issued along with CCA, as may be 
necessary. 

Noted 
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Annexure- II 

Site Photographs & Plantation 
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From Date: 3.09: 2G 

M/s Ideal Visions 

R/o- Arazi No. 131, 

Village — Sonpur, Pargana - Bhagwat 
Tehsil - Chunar, 

District- Mirzapur, Uttar Pradesh 
Pin code - 231302 

To, 

The Regional Officer, 

U.P. Pollution Control Board, 

House No. 162, Uttar Mohal 

Robertsganj, Sonbhadra — 231216 

Ref: Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022 Dated 

17/08/22. 

Subject: Compliance of CTO Conditions for Crushing Unit of IDEAL VISIONS Project located at 
Arazi No. 131, Village — Sonpur, Pargana -Bhagwat, Tehsil — Chunar, District - Mirzapur, 
Uttar Pradesh. 

Dear Sir, 

This is to inform you that our project has accorded Consent to Operate (Consent Crder) for the above 

mentioned location, vide Letter no 159700/UPPCB/Sonebhadra(UPPCBRO)/CTO/Both/Mirzapur/2022 

Dated 17/08/2022. 

We are submitting the Point wise compliance of the stipulated General and specific conditions mentioned 

in the CTO. 

We assure that the compliance of the conditions given by you and will be strictly followed with the 

progress of the project on letter & spirit. 

Thanking you, 

Yours wo 

s IDEAL VISIONS 

  

Copy to: 

1. Chief Environmental Officer (Circle-2),U.P. Pollution Control Board, Lucknow.

895843
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